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Hmtj Industries in Andhra Pradesh 
and o*

2812. Shri Shtnkre;
Shri Parthasfcrathy:

Will the Minister of Industrial 
Development and Company Affairs be
pleased to state:

(a) whether any heavy industries 
are proposed to be established by the 
Central overnment in Andhra Pra­
desh and oa during 1967-68; and

(b) if so, the details thereof?

The Minister of Industrial Develop- 
ment asd Company Affair* (Shri F. A. 
Ahmed): (a) and (b). The following 
industries are being or proposed to 
be set up in Andhra Pradesh during
1967-68:

(1) Heavy Plates and Vessels 
Project, Visakhapatnam.

(2) Synthetic Drug Plant, Sanat* 
nagar,

(3) Cabie factory, Chiriapalli.
No heavy industries are proposed to 
be set up by the Central overnment 
in oa in 1967-88.

Cofar Muafketariay Factories in 
Andhra Pradaab and ee

Stir Shrt fthinkre:
Sftrf ParthaaaraUiy:

Will the Minister of Cmnmmt be 
pleased to state:

(a) whether overnment propoas to

start Coir Manufacturing Factories in 
Andhra Pradesh and oa; and

(b)  if so, the sites proposed there- 
for?

«

The Minister of Commerce (Shri 
Dineah Singh): (a) The Central ov­
ernment has no such proposal

(b) Does not arise.

Hindustan Photo Films, Ootacumond

2814. Shri Naaja owder; Will 
the Minister of industrial Develop­
ment and Company Affairs be pleased
to state:

(a) whether it is a fact that the 
Madras overnment has asked the 
Hindustan Photo Films Manufactur­
ing Company Ltd., Ootacumund to 
»unrrtndt?r surplus land given to them;

(b) if so, the extent thereof; and

(c) the action taken thereon by 
the said Company?

The Minister of Industrial Develop­
ment and Company Affair* (Shri F, A. 
Ahmed): (a) to (c). The overnment 
of Madras have not asked the Hindus­
tan Photo Films Manufacturing Com­
pany Limited, Ootacamund to sur­
render the surplus land given to them. 
However, they have instructed the 
Chief Conservator of Forests to con­
sult the Company for resumption of 
the surplus land, if any, with the 
Company. On an enquiry from the 
District Forest Officer, the Company 
have stated that they have no surplus 
land to surrender. The matter is still 
under consideration of the Forest 
Department.

Appointment of Vetoed Comptroller 
and Aedttor enerate in Companies 

2815. Shri Jyetfmoy Baaa: Will 
the Minister of lodeetriaJ Derate*- 
meet and Company Affair* be pleased
to state:

(a)  the lists of companies end cor­
porate bodies in which retired Com­
ptroller end Auditor enerals ***




